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SHORT    DURATION     
DISCUSSION ON REPORT    OF    

JOINT PARLIAMENTARY 
COMMITTEE ON BOFORS 

CONTRACT 

THE  DEPUTY  CHAIRMAN:    Shri 
A'ai Bihari Vajpayee. 

SHRI JASWANT  SINGH   (Rajas-
than):  Madam, I  am  on a point    of 
order.    The    points I wish to make are,   
to  my  belief,   are  of  substance because 
there are no rules or precedents that exist 
on it.    However you might   rule  on 
them after you have heard 'me explain 
them.    They    will be setting precedents 
on the subject. The very first question that 
1 would like to raise and I have already 
written to you about this, is the procedure 
and the method to be adopted while taking 
up a report of the House for consideration, 
particularly when it is ^the report of the 
Joint Parliamentary Committee.    Here,  I 
would    like    to make    %    distinction    
between    the methodology  that   is  
being  - adopted today and that which has 
been adopt-   * ed by our Parliament ever 
since    it came  into  existence.    I hold 
that  it is for the first time ever that we are 
considering the report of a Joint Par-
liamentary  Committee    through    the 
medium of a Short Duration Discussion.   
A Short Duration Discussion in this 
House, or I believe rule 193 in the other 
House, is a parliamentary device for airing 
views, for expressing or giving voice to a 
concern which is  of some immediate 
public  importance.   This method 
adopted, for dis- _ cussing that which is 
the substantial enterprise of the two 
Houses of Parliament, .irrespective of  the 
contents of the report is unsatisfactory.   Jf 
this were merely to be discussed through 
the     medium    or the parliamentary 
device of a Short Duration Discussion, I 
do not think we are doing justice to a 
report .of a Joint Parliamentary 
Committee. 

Here "I would like to quote  what 
May*s Parliamentary Practice has to say 
ani what Kaul and Shakdher have to say 
on the subject. May. is very categorical    
because    May saye 

and I a.n taking an example which is 
perhaps more applicable to us that "In the 
House of Lords when it is proposed to take 
the report of aa select committte into 
consideration" it specifies what procedure 
must be followed. It tan be a select 
committee of an ad h'c nature. And then it, 
says that "On the consideration of a report  
motions may be made expressing the 
agreement (1), or the disagreement (m) of 
the House with the repo'rt as a whole, or 
with certain paragraphs thereof (n), or for 
agreeing to the recommndations... (o), or 
motions may be made which are founded 
upon, or enforce, the resolutions of the 
committee or otherwise relevant to the 
subject-matter of the report,... 

Now, we would have accepted and it 
would have been normal to acce.pt that in 
an important a matter as tne report    of    a    
Joint    Parliamentary Committee,    the    
Government    had come forward with a 
substantive motion, that they accepted the 
report or not should have  been  made 
known to  the House.    Had they  pome 
forward    with    a    substantive    motion, 
„ perhaps some of us might have given 
motions of amendments,   i have personally   
given  notice   of  No-day-yel-' named  
motion.   My  esteemed  colleague    has    
also    given    notice of the motion, that 
this report be considered on  a  substantive    
motion    and    not through the medium of 
a Short Duration    Discussion.    Had    that   
been done, we would have been  entitled to 
the following:     We    could    have asked 
for a recommittal of the report, we could  
have expressed  our views on  some of the  
amendments that I have moved.    The 
House could have taken   up  for  
consideration   whether the  Committee  
ought   to   go   further into   investigating  
the  identities   behind  the   companies,   
that  the  Committee  be   reconstituted    
because    it has n«t taken up evidence 
which has subsequently come to light, that 
the Committee  go  into  asking for    evi-
dence   of  such  people  as  the Prime 
Minister, our Ambassador in Sweden and it 
hj»s failed... 



 

THE DEPUTY CHAIRMAN: Please 
be brief. 

SHRI JAS'WANT SINGH: What do 
Kaul and Shakdher thereafter say on ' the 
subject? They say that reports of 
committees and of the Houses are of the 
following kind: Reports which are not 
discussed, reports which are always 
discussed, reports which are discussed and 
adopted and reports which may or may 
not be discussed. It is not clear, I am not 
clear. 

SHRI A. G. KULKARNI (Maha-
rashtra) : Madam,  no a point of order. 

SHRI PARVATHANENI UPEN-
DRA (Andhra Pradesh): He is already 
on a point of order. 

THE DEPUTY. CHAIRMAN: Let 
him finish.    (Interruptions) 

SHRI JASWANT SINGH; Will the 
hon. Minister for Parliamentary Affaire 
exercise a little bit of restraint? I am in the 
middle of my point of order and for a 
Minister of Parliamentary Affairs to 
interrupt ' when there is already a point of 
order is highly unparliamentary. Madam, I 
am not yielding and if the Minister  of 
Parliamentary  Affairs... 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND' THE MINIS-
TER OF INFORMATION AND 
BROADCASTING (SHRI H. K. L. 
BHAGAT): All right, if you are not 
yielding, I am sitting down. 

AN HON. MEMBER: He is the 
Minister  of unparliamentary  Affairs. 

SHRI JASWANT SINGH; Here is a 
specific elucidation in Kaul and -Shakdher 
of what are the things we can do with the 
Committee. Therefore, a number of other 
questions arise. What is the status of the re-
port that is Being discussed? We are not 
discussing it on a substantive motion j we 
are discussing it as a Short Duration 
Discussion. Why should it be a Short 
Duration Discus- 

sion? This is a mattgr of substance; this is a 
matter, which you say you have taken so 
seriously, and which we say is energising the 
minds of the people of the entire country... 
(Interruptions) So what is the status of the 
report? 

THE MINISTER OF ' PLANNING AND 
THE MINISTER OF PRO-GRAMME 
IMPLEMENTATION (SHRI P. SHIV 
SHANKER): What notice did you give? You 
gave a notice for Short Duration Discussion? 

SHRI JASWANT SINGH: No, no. 
Madam, the hon. Minister has asked me 
a specific question. I gave .this as  a  
'No-day-yet-named' Motion. 

THE MINISTER OF STATE IN -^ THE 
MINISTRY OF PARLIAMEN- -& TARY 
AFFAIRS (SHRI M. M. JACOB): This was 
decided at the Business Advisory Committee 
meeting where Opposition Members were 
present. 

SHRI DIPEN GHOSH (West Bengal)   
This is wrong. 

SHRI JASWANT SINGH:   Madam, I am 
sorry the Minister of State for 
Parliamentary Affairs    has    made    a 
factually incorrect statement.    In the 
Business    Advisory    Committee,    all    
that    was    discussed    was  that this    
would be taken up.    The mode was not 
discussed.    I did not expect the  
Parliamentary    Affairs    Minister    to 

make an incorrect statement. 

THE DEPUTY CHAIRMAN: You 
go ahead with your submission.
 
? 

SHRI A. G. KULKARNI: Madam, I 
want to raise a point of order after him. 

SHRI JASWANT  SINGH: My second 
question is: what is the" status of the report 
that we are discussing just now? Is it a 
recommendatory report? Is it an explanatory 
report? Or is it merely a simple formality? 
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On either of these counts, who is to 
determine the action to be taken sub-
sequently? Or i no action to. be taken on 
a Joint Parliamentary Committee's 
Report? is it the stand of the Government 
that after we have had this Short 
Duration Discussion, no action is to be 
taken on what the Joint Parliamentary 
Committee has done or has not done? 
Madam, I ask my next question: Is it a 
report to Parliament? And if it is a report 
to Parliament, who is its custodian? The 
Speaker? 

Madam,  the next question    which 
arises is;     what     happens     to     ad hoc      
Joint      Parliamentary      Committees 
when    reports are    presented?   Do they 
become functus officio? Therefore who is 
to reply to such a debate?    This     is  not  
an  ordinary point.    This    has to be 
determined as to who is to reply to such 
debate? We take it for granted that the 
Government is to reply to such a debate. If 
the Government    is to reply,  or the hon.   
Minister for  Defence  is to reply, he did 
not give evidence    to this Committee; he   
has   not   been a part  of     this  
Committee.    So    how has he taken upon 
himself either to condemn or t0 criticise, or 
support or not support any action of this 
Committee?    Has   the Government    
officially accepted   this report?   And if 
that is so, why has it not come forward 
with a substantive motion? Has the    
Cabinet    accepted    it?   If   the 
Government has  accepted  it,  if the . 
Cabinet has  accepted it, what stopped it 
from coming forward with a formal 
substantive    motion on   the subject? 

Then, ag the Government can agree 
with the report or disagree with the 
report,. therefore we too, as ordinary 
Members, can either agree or disagree 
with the report. ((Interruptions) . 

THE DEPUTY CHAIRMAN: He gave a 
notice on this; so he wants to raise «ll 
these points. 

 SHRI JASWANT SINGH: Therefore, 
Madam, I conclude by quoting what 
happened in 1971 whence1 Parliament 
first took up a report of the Joint 
Parliamentary Committee, The then 
Prime Minister, Jate Jawaharlal Nehru, 
himself moved the resolution in the 
House for the consideration of that 
report. Now we are discussing it as a 
Short Duration Discussion. Madam, I do 
appeal to you to please take Into account 
what I have said and permit me to raise 
my motions of amendment on this 
subject. Thank you. 

SHRI A. G. KULKARNI: Madam,... 

SHRI H. K. L. BHAGAT: I am sorry, 
my apologies to you, Mr. Kul-karni, 
Madam Deputy Chairman, I am really 
sorry that hon. Member, Shri Jaswant 
Singh, for whom I. have very great 
regard and who I think is a capable man, 
has raised a point of order which, I am 
very sorry to say, I am constrained, to 
say is not a point of order but a point of 
interruption... 

SHRI DIPEN GHOSH; What is yours? 
Is it a point of order or a point of 
interruption?  (Interruptions) 

SHRI H. K. L. BHAGAT; Number 
one, he does not. know it... .No, we do 
not want to run away from the debate. 
Number bne, I say it    with all sense of 
responsibility Please wait now. I said 
with a sense of responsi 
bility that this matter will be taken 
up as a Short Duration Discussion. It 
was discussed in the Business Advisory 
Committee.  

SHRI DIPEN GHOSH: No, no. Who 
said? You can't quote what transpired 
inside the chamber. 

SHRI H. K. L. BHAGAT: That is 
number one. ... (interruptions),.. Number 
two: Madam, please read the motion 
Number three; It was agreed to be 
allowed. Madam, please read the motion. 
Who has raised it, who are the Members, 
whose names are there? The name at the 
top is that of Mr. 
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[Shri H. K. L. –Bhagat] 
Atal Bihari Vajpayee. ... (Interruptions) 
...Now,, who prevented you? He says, 
either the Government should have 
brought a substantive motion or he 
should have brought it. So, why didn't he 
bring it? ... (Interruptions) ...Mr. 
Vajpayee was saying that we are not  
providing that opportunity. We know 
what you are after. You think wrongly 
that you have got some mantra and you 
chant the mantra "Bofors," "Bofors." 
You can never give it up—we know. 
You are not for truth. 

SHRI PARVATHANENI UFEN-
DRA: We have given a joint motion 
signed by all leaders. 

SHRI H- K. L. BHAGAT: Therefore, 
Madam, I will end - with a couplet. We 
know, we understand. Therefore, I say: 

 

Duration Discussions are held. Even 
during the period 1978-1980, a motion 
against Mr. Kanti Desai was discussed 
only as a Short Duration Discussion and 
no substantive motion was brought. So, it 
was for the Opposition to bring a 
substantive motion—which you have 
rejected. So, there is no place whatsoever 
to dis-cuss that motion. 

THE DEPUTY CHAIRMAN; So far as 
the question of accepting it as a motion 
or a Short Duration Discussion is 
concerned, it is a Parliamentary 
Committee report. Such reports are 
generally "placed before the House and 
they are not discussed. However, taking 
into consideration the importance of the 
subject-matter, as an exception we are 
taking up this report for discussion, and it 
was thought more appropriate to discuss 
it by way of a Short Duration Discussion 
than by way of a motion. I would like to 
remind Mr. Jaswant Singh that he has 
also given notice for a Short Duration 
Discussion. 

 

SHRI A. G. KULKARNI; Madam 
Deputy Chairman, I will be very brief. 
My learned friend, Jaswant Singhji, has 
raised a point of order and quoted Kaul 
and Shakdher, May's Parliamentary 
Practice, etc. Bhagatji, the Minister for 
Parliamentary Affairs, stated what trie 
Government's view point is. 

As a Member of this House, I do feel 
that the motion which Mr. Vajpayee has 
brought is already defeated. Now, as 
Jaswant Singhji has said, they' faave 
brought a substantive motion before us 
and the Chairman or Deputy Chairman, 
who is presiding, has already, it seems, 
disallowed it. Only a discussion is 
allowed. So, a discussion under Rule 176, 
or whatever it is, has been permitted. So, 
now there' is « no opportunity to discuss 
a substantive motion and we can go on 
only with this motion since, particularly 
in Hie Rajya Sabha, only -£hort 

(Intemtptions) 

Now,  so far as the status of the report 
and other matters are concerned, the JPC 
was appointed to inquire into the issues 
relating to the Bofors contract. So, it was 
an inquiry committee, a fact- finding 
committee, and the Committee has 
presented its report before the -House. 
So, so far as the follow-up action is 
concerned. Members can give their 
suggestions during the course of the 
debate arid can also raise some matters 
whicn they feel important, and the 
Government can give its reply to them. 

So far as the Committee is concerned 
now it is functus officio, and at present 
there is no JPC on Bofors and it is not in 
existence now. Therefore, now it is the 
"Government atone which will reply  on 
the  the matters which are-raised here. 
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"Keeping in view the gravity at-

tributed to the statementg of the 
Swedish public officials, the Swedish 
Government is requested to give the 
complete report of the Swedish 
National Audit Bureau, including the 
portions that have so far not been made 
available to Government of India, 
without any further loss of time. This 
information is vital to the work of the 
Joint Parliamentary Committee which 
is being set set up by the Indian 
Parliament to investigate the matter." 
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"As a result of negotiations    and as a 
result of fresh conditions   such   as the 
elimination of agents, there   0 was a 
massive and unexpected reduction in the 
price. 

As a result of negotiations and as a 
result of fresh conditions such as the 
elimination of agents! 

"Bofors had quoted on the 10th February 
a price of Bs. 1,620 crores and came down 
to Rs. 1,427 croreff on the 21st March, 
which means that within a period, of one 
month, and ten days, there was a reduction 
of near about Rs. 200 crores." 
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THE VICE-CHAIRMAN (SHRI H, 

HANUMANTHAPPA): Shri Arua 
•Singh. If the House, agrees, we witt 
«djoum for lunch for half an hour. 

The  House     stands   adjourned  for 
lunch and will meet again at 2.4C P.M. 

The House then adjourned for 
lunch at nine minutes past two 
of the clock. 

The House reassembled after lunch -at 
forty two minutes past two of the clock. 
The Vice-Chairman (Shri Jagesh Desai)  
in the Chair.' 

PAPERS LAID   ON   THE   
TABLE— Contd, 

Notification of the Ministry of Finance 
(Department of Revenue) and elated 

paper 

THE VICE-CHAIRMAN (SHE! JA-
GESH DESAI): There is a paper to be 
laid on the Table. 

SHRI JASWANT SINGH (Ragas-
than): ' Sir, before the paper is laid on the 
Table of the House, I .have a point of 
order. 

Sir, it is understood that the List Of 
Business is prepared With the consent of 
the Chair. It" is to be emphasised that it 
was only yesterday that the Finance Bill 
has been passed. It is also to be 
emphasised that we are in the midst of 
the Budget Session. But it is wholly 
understandable, therefore how this 
Government Works When yesterday the 
Finance Bill has been passed and today 
the Government is coming forward with a 
notification reducing the ad valorem duty 
on something which I cart-not even 
pronounce, from 70 percent 


